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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 669 OF 2025

IN THE MATTER OF:
ABHAY SHARMA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

RESPONSE ON BEHALF OF RESPONDENT 2,
DISTRICT MAGISTRATE IN COMPLIANCE OF
THE ORDER DT. 11.03.2026 PASSED BY THE
HON'BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI

A COPY OF THE LETTER DATED 07.02.2026 IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE -1.
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3. |A COPY OF THE INSPECTION REPORT IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE - 2.

4. | A COPY OF THE REVENUE RECORD OF BOTH

THE GATA NUMBERS ARE ANNEXED HEREIN

AND MARKED AS ANNEXURE- 3.

THROUGH COUNSEL
! /

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(O9jadon@gmail.com

PHONE NO.-8095967744

DATE: - 25.04.2026
PLACE: - NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO. 669 OF 2025

IN THE MATTER OF:

ABHAY SHARMA ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT 2 IN COMPLIANCE OF

D o O THE ORDER DT. 11.03.2026 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL, NEW DELHI

anish Bansal, aged about 36 years, S/o Shri Ram Avtar Bansal, posted as,

rict Magistrate, Agra, do hereby solemnly affirm and state as under:

" That I, the Deponent in the above captioned matter, am fully conversant with

the case and am competent and authorized to swear the present

e - reply.

2. That 1, state that the contents of this reply have been drafted by my counsel on

my instructions, and the contents of the same arc true (o my knowledge and

nothing material has been concealed therefrom.
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BACKGROUND OF THE MATTER

3. Thatin the present matter, the applicant has raised grievances regarding illegal
operation of two Hot Mix Plants by Khushi Infotech at Gata no. 1068/2 and
G.G. Infotech at Gata no. 960 at village Veerai, Tehsil Kheragadh, District

Agra falling under TTZ area in violation environmental norms.

4. That the Hon’ble Tribunal vide order dated 11.03.2026 issued the following

directions:
“.....6. Learned Counsels for respondents no. 1 and 2, respondent no. 3 and

respondents no. 4 and 5 respectively seek one month's time for filing of their

replies/responses.

8.. List on 27.04.2026 for further hearing.”
5. That it is germane to mention that vide order dated 05.01.2026, the Hon’ble

Tribunal constituted a Joint Committee comprising Central Pollution Control
Board (hereinafter referred as CPCB), Uttar Pradesh Pollution Control Board
(hereinafter referred as UPPCB) and District Magistrate Agra. That the

UPPCB was appointed the nodal of the said committee.

That it is submitted that vide letter dated 07.02.2026 the District Magistrate
nominated Sub Divisional Magistrate to carry out inspection along with the

Joint Committee. The copy of the letter is annexed in the report on judicial

page No. 30.
A copy of the letter dated 07.02.2026 is annexed herein and marked as

ANNEXURE-1.
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7. That it is humbly submitted that, the Joint Committee conducted inspection of
the hot mix plants on 24.02.2026 and submitted its report before this Hon’ble
Tribunal (The affidavit starts from Judicial Page No. 20, as already on record).
A copy of the inspection report is annexed herein and marked as ANNEXURE
- 2.

8. That it is further submitted that, as per the revenue records and the findings of
the Joint Committee during inspection, out of the two hot mix plants reported
in Village Veerai, Tehsil Kheragarh, District Agra, one hot mix plant was found
existing on Gata No. 960 recorded in the name of M/s G.G. Infotech, whereas
NO hot mix plant was found on Gata No. 1068/2 recorded in the name of M/s
Khushi Infotech.

A copy of the revenue record of both the gata numbers are annexed herein and

marked as ANNEXURE- 3.

9. That, as per the said inspection the conclusion of the committee is as under: -
“The applicant has raised grievances regarding the alleged illegal operation
of two Hot Mix Plants by M/s Khushi Infotech at Gata No. 1068/2 and M/s
G.G. Infotech at Gata No. 960, situated at Village Veerai, Tehsil Kheragarh,
District Agra, falling within the TTZ area in violation of environmental norms,

however. during inspection, only one Hot Mix Plant was found installed at

the site.

The Hot Mix Plant situated at Gata Nos. 960 and 1068/2, Village-Virai, Tehsil-

Sraagarh, District-Agra, falling within the notified TTZ area, was found non-

X nal at the time of inspection, and it is observed that UP Pollution

Roard Headquarters, Lucknow had issued a Show Cause Notice dated

25 followed by a Closure Order dated 23.02.2026 under Section 334
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of the Air (Prevention and Control of Pollution) Act, 1981 against M/s G.G.
Infratech; in compliance thereof. the Mixer Drum and Four-bin Foeder were

sealed during inspection, and the unit stands sealed and closed.”

10. That the deponent has been duly diligent in complying with the orders passed
by the Hon'ble National Green Tribunal, New Delhi, and has taken all
necessary measures to ensure timely and complete compliance therewith in

letter and spirit.

11. Hence, the present affidavit is being submitted for the kind perusal of the

L

DEPONENT

Hon’ble Tribunal. It is prayed that the same be taken on record.

VERIFICATION

y of April 2026, that the contents of

Verified at <4y« on this 3 da
the above affidavit from paragraphs 1 to 11 are true an
e and belief, No part of it is false and nothing material has been

k

DEPONENT

d correct to the best of my

knowledg

concealed therefrom.
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“7. In view of the averments in the application, we consider it appropriate to have
response of (1) State of Uttar Pradesh through Principal Secretary, Environment, Forest
and Climate Change, Government of UP.; (2) District Magistrate, Agra; (3) Uttar
Pradesh Pollution Control Board (UPPCB) through Member Secretary; (4) M/s. Khushi
Infotech at Gata no. 1068/2, Village Veerai, Tehsil Kheragadh, District Agra and (5) Ms.
G.G. Infotech at Gata no. 960, Village Veerai, Tehsil Kheragadh, District Agra who are
impleaded as respondents no. 1 to 5. The Registry is directed to prepare and attach memo
of parties to the application.

8. The Registry is directed o issue notice to respondents no. 1 to 5 along with copy
of the original application and documents attached with the same.

9. In view of the avermemts made in the application, we also consider it
appropriate that a Joint Committee he constituted to verify the factual position and
suggest appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of representatives of Central Pollution Control Board (CPCB), Uttar Pradesh
Pollution Control Board and District Magistrate, Agra and direct the same to meet within
two weeks, undertake visits 1o the site, look into the grievances of the applicant, associate
the applicant and representative of the concerned project propenent, verify the Jactual %
position and suggest appropriate remedial action. The State PCB will be the nodal agency
JSor coordination and compliance.

10. Responses by respondents no. 1 to 5 and report of the Joint Commitiee may be
filed within two months.

11. List on 11.03.2026 for further consideration.

12. The applicant may be informed about the next date of hearing fixed and be
asked to join the proceedings physically or through V.C. on that date, "
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ANNEXURE - 2

o1 B

JOINT INSPECTION REPORT IN COMPLIANCE WITH THE HON’BLE NGT ORDER DATED 05.01.2026 IN
THE MATTER OF ABHAY SHARMA Vs. STATE OF U.P. & ORS. (ORIGINAL APPLICATION NO. 669/2025)

1.0 BACKGROUND:
In the matter of Abhay Sharma Vs. State of U.P. & Ors. (Original Application No. 669/2025),
the Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi directed vide order
dated 05.01.2026 as below:

“9...ccoeueeeee. In view of the averments made in the application, we also consider it appropriate
that a Joint Committee be constituted to verify the factual position and suggest appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of representatives
of Central Pollution Control Board (CPCB), Uttar Pradesh Pollution Control Board and District
Magistrate, Agra and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factua!l position and suggest appropriate remedial
action. The State PCB will be the nodal agency for coordination and compliance.

10. Responses by respondents no. 1to 5 and report of the Joint Committee may be filed within
two months.

11. List on 11.03.2026 for further consideration............ ”

2.0 Joint Committee: In compliance of the above NGT order following members have been
nominated in the joint committee by the concerned authorities:

Sr. Name and designation Department

No.

1. Mr. Vinod Chaudhary, District Administration Agra, U.P.
Sub-Divisional Magistrate-Judicial, (Nominated by DM, Agra)
Kheragarh, Agra

2. Dr. Vipul Kumar Singh, Scientist 'C’ Central Pollution Control Board
Project Office, CPCB, Agra (Nominated by CPCB)

3. Mr. Amit Mishra Uttar Pradesh Pollution Control
Regional Officer, UPPCB, Agra Board

(Nominated by UPPCB)

Copy of the said office Letters is appended as Annexure |

3.0 JOINT INSPECTION: In compliance to said order of the Hon'ble NGT dated 05-01-2026, joint
team of officials from CPCB, UPPCB and District Administration, Agra visited the Hot Mix
Plants At Village Veerai, Tehsil Kheragarh, District Agra, UP on 24.02.2026, carried out field
inspection and collected information.

The inspection covered the sites as mentioned in the said order of the Hon'ble NGT dated 05-
01-2026:
e M/s Khushi Infotech (Gata No. 1068/2) Village Veerai, Tehsil Kheragarh, District Agra.
e M/s G.G. Infotech (Gata No. 960) Village Veerai, Tehsil Kheragarh, District Agra.
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Representative of the units M/s Khushi Infotech and M/s G.G. infotech Mr. Sandeep Mittal
was also present on the site during inspection for assisting joint team by providing necessary
information.

4.0 General Information: -

Sr.No. Particular : Details
1. Type of Plant : Hot . Mix Plant (Asphalt Drum Mix Plant
capacity — 60 TPH)
2. Location : Village Veerai, Tehsil Kheragarh,
District Agra
3. Fuel type : LPG
4. |Area : TTZ (Taj Trapezium Zone)
5. Gata No. 1068/2 : M/s Khushi infotech LLP
6. Gata No. 560 : M/s G.G. Infratech India Pvt. Ltd.
7. Air Pollution Control : Wet Scrubber
System
8. | Co-ordinate of the | :latitude N 26° 98' 04.34"
Hot Mix Plant ————
Location point | - LOMEIUGe | £ 770 95117 67"
(Decimal units)
9. Siting Location : Distance (In meters)
Nearest Petrol Pump - Approx. 160 m
Distance from Village Veerai - Approx. 500 m
} Distance from Village Tehra - Approx. 670 m
} National Highway - NH-44 situated towards
| ; southern side

5.0. Finding /Observation made by the Joint committee during site inspection:

1. At the time of inspection, the Hot Mix Plant was not found operational.

2. Representative of the unit (Mr. Sandeep Mittal) informed that the plant has been non-
operational for more than two years.

3. Construction material was found stored within the premises.

The Hot Mix Plant is operated by the electricity supplied by a D.G. Set of 125 K.V.A,,
The D.G. Set was found not equipped with an adequate acoustic enclosure and was
not provided with a chimney of requisite height and no appropriate air pollution
control system was found installed, in violation of the norms prescribed by CPCB.

5. During the course of inspection, the Joint Committee verified the land ownership
details of the Hot Mix Plant premises through available revenue records (Khatauni
ANNEXURE - 11). It was found that:

« The industrial activity is being carried out over Gata No. 960 (2.1790 Ha)
recorded in the name of M/s G.G. Infratech India Pvt. Ltd.

o Adjacent land parcel Gata No. 1068/2 (0.4330 Ha) is recorded in the name of
M/s Khushi infotech LLP.
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= The total land area under use for the Hot Mix Plant premises is approximately
2.6120 Hectare.
= The said land parcels fall within Village Veerai, Tehsil Kheragarh, District Agra
and are situated inside the notified Taj Trapezium Zone (TTZ) area.
= As per UP Pollution Control Board Headquarters, Lucknow, vide Letter No. H-
33039/C-4/Consent-304/Show Cause Notice/2025 dated 25.09.2025, a Show
Cause Notice was issued against M/s G.G. Infratech, Village-Virai, Tehsil-
Kheragarh, District—Agra under Section 33A of the Air (Prevention and Control
of Pollution) Act, 1981 (as amended), and subsequently, vide Letter No. H-
38316/C-4/Consent-304/Closure Order/2026 dated 23.02.2026, a Closure
Order was issued against the said unit under the same statutory provisions.
Copy of the said Show cause and Closure order Letter’s is appended as
Annexure Il
6. During inspection, the Mixer Drum and Four-bin Feeder were sealed by the Joint
Committee in compliance with the Closure Order issued under Section 33A of the Air
(Prevention and Control of Pollution) Act, 1981. Copy of the said proceedings of sealing
are annexed herewith as Annexure—iV.

GPS Photographs taken during inspection dated 24.02.2026
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6.0 CONCLUSION

The applicant has raised grievances regarding the alleged illegal operation of two Hot
Mix Plants by M/s Khushi Infotech at Gata No. 1068/2 and M/s G.G. Infotech at Gata
No. 960, situated at Village Veerai, Tehsil Kheragarh, District Agra, falling within the
TTZ area in violation of environmental norms; however, during inspection, only one
Hot Mix Plant was found installed at the site.

The Hot Mix Plant situated at Gata Nos. 960 and 1068/2, Village—Virai, Tehsil—-
Kheragarh, District—Agra, falling within the notified TTZ area, was found non-
operational at the time of inspection, and it is observed that UP Pollution Control
Board Headquarters, Lucknow had issued a Show Cause Notice dated 25.09.2025
followed by a Closure Order dated 23.02.2026 under Section 33A of the Air
(Prevention and Control of Pollution) Act, 1981 against M/s G.G. Infratech; in
compliance thereof, the Mixer Drum and Four-bin Feeder were sealed during
inspection, and the unit stands sealed and closed.

Inspection Team:

Sr. Name of Inspecting Designation Signature
No. Officers
1. Mr. Vinod Chaudhary | SDM-Judicial Magistrate,
Kheragarh, Agra
g g CQ/
2. | Dr. Vipul Kumar Singh | Scientist 'C’, W
Project office, CPCB, Agra L
3. Mr. Amit Mishra RO, UPPCB, Agra (///;:;Mﬁ,..;;‘f;,
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